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The Union of Indi• & Other respondent h•ve filed this 

review •pplic~tion seeking •mendment to the order d•ted 23.7.93. 

p•ssed in OA no. 82/90 wherein direction w•s given to the 

respondents to P•Y interest at 12% per month on the outstending 

anount (in par• 8 of the order). 

2.- The Union of Indi• & Other respondent hcive •lso filed 

•n MA no. 519/94 seeking condon•tion of del•Y in filing the 

review •PPlication. In the interest· of justice, wa condone 

~-, the del•y in filing the review •pplicction. As reg•r~s the 

review •pplic6ltion, wa rec•ll that our··1t1te·ntion w•s to gr•mt 

interest •t 12% per •nnum but inadvartantly • mistake h•d 

occurred in the order passad on 23.7.93 whereby the w:>rds 

•per mooth'' ware typed as aga.inst the words •per annum•.we 

direct that the order dated 23.7.93 in OA no. 82/90 sh•ll 

st•nd 9mended, in that the mention of interest p•y•ble •t 

12% per m_onth in p•r• 8 shall be re •d as interest payable 

at 12% per annum~: The RA is allowad •ccordingly. 
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